HE CENTRAL ADMINISTRATI
™ T‘E AT HYDERABAD

6.A. 1247/96

Betweens

i ———————————

A. Nagamalleswara Rao .o Applicant
And

1, 8r. Divisional Personnel Of ficer,
8C Railway, Vijayawada.

2. Divisional Railway Manager,
- SC Railway. :
Vijayawada.

3. General Manager,
SC Railway,

VE TRIBUNAL: HYDERABAD BENC

Date of decision: 28,2.97

Secunderabad. ++ Respondents
Mr., M.C.Jacob .. Counsel for applicant
Mr. J.R.Gopal Rao .. Counsel for respondents
CORAM

HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

ORDER

None for the applicant. Heard Shri J.R,G0pal Rao

learned counsel for the respondents.

It is explained by Shri Gopal Raoc that so+e time in

the month of February 1995 the Railways have iss

ied an

amendment to Rule 1313(a)(2)(3) of the IRECRp VOl.III,

according to which the péy protection claimed by

the applican

is no%jlonger admissible, It is further mentiored that all

the pending representations in this regard have|been duly

examined by the competent authority and suitabl

replies

have been given to each of the applicants whose|representatio

were pending disposal., It was also mentioned by

the learned

counsel that he proposes to bring to.the notic# of the Tribun

the changed position in certain cases which have

already bee
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disposed of and review is mew sought to be prayed for.

!
The detailed grounds based on the latest rules position shall

. r
be brought to the notice of this Tribunal in the cdOntemplated

|

reviews. [

2. coming to the instant OA it is notic?d that the

applicant has submitted a representation to tﬁe competent
authority on 25.7.96 and without awaiting to the decision
from the competent autHority, the applicant hés filled this

f
case on 10.10,96. This is not a correct practice{ It is

now disclosed by the learned Standing Counsel;that a suitable
reply has been given by way of disposal of thﬁ applicant's
reprgsentation. The proper course in such ajcase would be
that the app;icant, if he is so advised, shoqld re-agitate

his grievance based on the decision received by hiim. This
would also enable the respondents to state tﬂe co#rect
position of rules and to meet the contentioné of [the applicant.
3. Under the circumstances the OA cannot be admitted

and is dismissed at the édmission stage.

28th February, 1997 [
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1, The Sr.Divisieml rersonnel @fficerf -
SC Rly, Vijaydwada. :

2

3.

) 4'..:

‘5.
.6.7

7.

8.

The

The

one
-One

one.

@ne

Oone

fne

Sopvmo

Divisicnai Ruilway Manager, SC Rly,

- Vij ayawada.

General Manager, sC Rly, Secundez:abad. |
cepy t:o Mr M, C.Jaceb, Advocate, CA’I‘ Hyd.

copy to Mx.J R‘-Gepal Rao n sC feu: Rlys,

‘copy te L:Lbrary-. ,c.KT Hyd .

copy to. D-R.(A) ca .Hyﬂ .
copy to HHRP H(A) CAT.Hyd.

Spam COPYO

CAT.Hyd .
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I COURT

TYELD BY . CHECHED BY
 COMPAKED 3Y APPKOVED BY

IN THe CLWTRAL ADHINISTRATIVE TAIBUNAL
. HYLERABAD BENCH AT hYLERABAD

THE HON'BLE MR.JUSTIGA M.G.CHAULDHART
VICE~CHAIRMAN

THE HON'BLE MR.H.RAJENDRA PRASAD
: MEMBER( ADMN.)
Dateds e)/% —-L-—lgg

ORDER £ FHBSHENT

E*I;I;./R.A/C.A. No.

| o in

o.a.m0. ¥ LJ7 )%@

T.4A.No. - (#.P, )

Admitteld ang Interim [irecthkons
issued.

Allowed, .

DiSposeq oL with éi;ﬁctions'
Dismisséd. e

Dismis'_sed as| withdrawn .‘-

Dismissed for éefawit.

Qrdered/re jekteq.,

No order as %o cosis.
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